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Sityation arising out of anti-reserva-
tion agitation in Delhi

st s st wwt (FaaTes T7a) ¢
aFiryt, § a0 9F faEs s &
Alegg § AWTT & syig mi-¥o
favie: wigimw @ sefag oy ofe
feafy 2 o0 feamat atgat §

o oAgq wAe ®7 fawifay Y
AN 5T & WY SgTq wer A
1 g Tr IQ QAT 91 98 oT¥FT exvq
F 1€ 91 f5 »z daal sewa; ¥
fgar 1w &1 wuwt watg @
QT 9gTH d ¥z’ AT f§ W TR
arstt § 8t faar ar owr §
7 AT 57888 FaT T+ & 4%
F8T aTgaT § f Fdua @1 aga-d



191 Special

[ 37 @e o)
ardt 3 gl g % T oaw ol
wriqe & fa 9t #1§ sgEdl =&
209 YT Targ gt X Rl fx
Zad a ¥ o owe <@ A =l
FET, afefty <37, BT o mew
IEAT | Higa alE T S35t 48y
AT F el &1 o @
AN ) L, qf Al w0 qgd §
aft et fp w0 gwaas §1 %A
fa75 @ el € TN T Fod
Zat gu¥ @Il af qurrug & fw
gAY AT QI 1w W Jy 7 TR
forr Fare afi bl | gud 5Tyl
geEA owT & W oW gy Ul
faq il wf & fa dism ardar &Y
fadrfad syt a7 il wel &9 agl
2T T gaaT fowaT ol gam o

SHED T. A, MOHAMMED SAQHY
{Tamil Nadu): The Mandal Commis-
sion Report has been there for the
past ten years,

SHRI KRISHAN LAL SHARMA: I
know it. The Government itgelf is
giving clarifications.
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SHRI S. VIDUTHALAI VIRUMBI
(Famil Nadu): I want to know whe-
ther you are opposing the Mandal
Commission Report.

SHRT KRISHAN LAL SHARMA: 1
have made it clear that I am not
opposing the Mandal Commission Re-
port. What I am saying is that the
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sitmation which  has
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arisen. ... (Inter-

THE VICE-CHAIRMAN  (SHRI
BHASKAR ANNAJI MASODKAR):
He is asking the Government to
make the position clear.
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I am again saying that we are not
against the recommendationg of the
Mandal Commission.
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how to 1mp1ement the Mandal Com-
mission’s recommendations.
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THE DEPUTY CHAIRMAN. Va8,
Mr. Bhandare.
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SHR] PASUMFON THA. KIRUT-
TINAN (Tamil Nadu); Madam K I
want to dissociate myself with what
the honourable Member hag said...
(Interruptions)...On the very same
day, when the Prime Minister an-
nounted about the implementation
of the Mandal Commission’s report,
all the political parties in this House

supported his statement... (Inter-
ruptions) ...It seemg it wag only a
lip-service. .. (Interruptions) ...

THE DEPUTY CHAIRMAN: Are
you associating or dissociating?...
(Interruptions) ...

SHRI PASUMPON THA. KIRUT-
TINAN: Now, some partieg create
disturbances in the country...(In-
terruptions),,, Some parties are creat-
ing disturbances, some vested inter-
ests.. . (Interruptions).. .

THE DEPUTY CHAIRMAN : Ex-
cuse me. Yoy want to dissociate? All
right, O.K. .. (Pnterruptions) ...
Yes, Mr. Ahluwalia,

SHRI PASUMPON THA. KIRUT-
TINAN: We want to dissociate ....
(Interruptions) ...

THE DEPUTY CHAIRMAN:
right. You are dissocigting. I will
cal] Mr. Ahluwalia now. Yes, Mr.
Ahluwalia.
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fave dfw & wa® Fw@r §
Al] of you, pleaseg take your seats.
Let me explain. In this House,
many Members raise their Special
Mentions and it is not necessary that
you go along with their opinion. You
can go or you mneed go and
it is entirely up to you
It is entirely up to you. The Member
spoke about hims=f. So you don’t
get agitatedI f yu don’t agree with
it, don’t agree with it. I am not ask-
ing you to agree. But let him have
hig say. ... (Interruptions).

Okay, you are dissociated, (Inter.
ruptions) Acgreed. Let me finish one
matter. (Interruptions) Just a minu-
te.
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THE DEPUTY CHAIRMAN: That
matter is over. Some people support;
some peopls oppose. Now, Mr., M.C.
Bhandare. (Interruptions)
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SHRI H. HANUMANTHAPPA
(Karnataka): We are in a...(Inter-
ruptions) Madam, why are we pro-
voked? So many parties support and
80 many oppose., But they speak as
one party. But if you are contradie-
ting things, then we are provoked.
(Interruptions) -
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THE DEPUTY CHAIRMAN: Now
that matter is closed. I have called
Mr. Bhandare. I have identifieg him.
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THE DEPUTY CHAIRMAN: Now
the matter is closed. Mr. Bhandare.
(Interruptions)
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Demand for a legislation for the for-
mation of a consumer protection fund

SHRI MURLIDHAR CHANDRA-
KANT BHANDARE (Maharashrat): I
rise to invite the attention of the Gov-
ernment to 3 very serious and gross
problem of unjust enrichment at the
cost of the common man who is the
biggest consumer in the country. There
are cases where various taxes and
duties like the Excise Duty, Sales Tax,
Customs Duty. ete. are collected. The
Agricultural Marketing Committees
collect a lot of money. Then it happens
that that levy turns out to be illegal.
In the meantime, the amounts have
been collected by either the manu-
facturers or the traders from the
consumers themselves. For example,
Sales Taw which has been illegally
collected by the Sales Tax authorities
and which, in the meantime, has been
ecolectrd from the common man is
ordereq to be refundeq to the trader,
likewise unjust refunds are made to
the manufacturer. They have neither
any legal right nor any moral right
for refund of thig anrount. The Supre-
me Court ang the High Courts have
held that neither the trader nor the
manufacturer is entitleq to the benefit
of such 5 refung and unjust enrich-
ment thereby.

In spite of thig position, T am
amazed tq find that a circular has been
issued by the Ministry of Finance on
the 28th of March, 1980, referring to
an ancient circular of 10th of August,
1981, and saying that there is no
provision for refecting the referred
claim on the ground that the sanction
of the rlaim woulg result in a fortui-
tous benefit to the manufacturers, It
is quite amazing. According to me, an
explanation should come from the
Government as to why in the face of
the Supreme Court and the Hi¢h Court
orderg saving that the manufacturer
ot the trader is not entitled to such
unjust enrichment, how thig circular
has come to be issued.

A modest estimate of the amount
'given is about Rs. 10,000/- crores. Now



